
CE NTR AL RD IN IS TR AT: 

CALCUTTA 5E1\ 

No, OR 532 of 97 

OR 664 of 97 

SURRATA SEN & OH 

TARK NRTH MUKHE 

iS 

UNION OF IWTa & 

rA 

Present : 	 Dr,8.C.Sarma , Ad 

Hon'ble Nr.D.Purkayasth 

For the applicants : ilr,R.K.Da, counsel 

For the respondents : Iis.K•.8anerjee, counsel 

Heard on : 19,11.97 
	

Order on :19.11,97 

0 ft D E ft 

8 .C1_SarmRL  R. i1. - 

The admission hearino of koth the matter was taIn up 

simulataneously since they involve similar poiri of law 

4 	

The appli- 
cents are 	rieved Y the flon—consideration of the iudqment passed . 

	

	
.1 in OR 217 of 95 and OR 218 of 95 dated 18,3,g as sCtated in the 

Annexures to the apoliCat ion, Hence this application. 

2. 	In tbs:.case we rind that there UCS an order passed by the 

Tribunal dated 20.6.95 Prom which it anears that the id. counsel 

Ilr.De for the apolicant produces a letter given to him by the res-

pondents makinig a prayer for adjournment and also for time for 

filmg the reply. The direction to the respondents was thk to file 

a reply at least a week before the next date ixed which is toda y. 

When the admission hearing of the matter was taken up today Ils.3nerjee 

counsel for the respondents who was not en@ed at the time of earl ier 

hearing or the matter was present. She submits that she should e 



9iv.en further time to rile reply.'She also submits that the reply 

is almost ready. However, Plr,De prdUees 2 letter4 dated 30.5.97 

and 28.8,97 written by Major S.Debnth of Garrison Eninee. As 

per submission of Mr.De it appears that the. Union of India has Piled 

an. S.L.p,(cj.i) No.1579 of 97 and th2t was dismissed against the 

judgment the 6eneFit'o of which the applicants have claimed. In the 

second letter it is stated c2teoric211y by the said authority that 

Army H vide their Signal No.496670/E1C dated 29.7.97 has now inti— 
I, 	

1 
matecJ that fresh orders are likely to be issued.by  Government of 

India, Ministry of Defence in compliance with the judment dated 
* 	

17.2.97 of the Hon'bie Apex Court, In any event)after the S.L.P. 

has been dismissed by the Hon'ble Apex Court the respondents will 

have to implement the s aid iudment..Rccordin1y lr,De submitt that 

the matter need not be adjourned and the two matters be disposed of. 

3. 	 We have heard both the counsel and perused the records. 

Although Pls.Banerjee, counsel for the respondents has bbjected to the 

disposal of these two applic;tions as prayed for by Mr.De,ue are 

of the view that the matter need not be kept pendin and it is possible 

to dispose of 	the two letters produced by Ilr.De before us. Accord 

inglyon the basis of the assurance given by the respondents to Mr.D 

in the said two letters the applications are disposed of at the stage 

of admission itselP with a direction that as and when 1ppropriate 

instruction comes from the Govt. of India the respondents shall act 

on the basis of that instruction and give the benefits of the judment 

to the applicants within 2 months Promthe date of receipt of the 

said instruction from the Govt. of India. Cpies of the two letters 

be kept as part of record duly attested by the id. counsel for the 

applicants. 
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